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ORDER

PER V. DURGA RAO, JUDICIAL MEMBER

This appeal by the Revenue is directed against the order of

Commissioner of Income Tax (Appeals),

Vijayawada, dated

28/06/2017 for the Assessment Years 2013-14.

2. When this appeal is taken up for hearing, Id. counsel for the

assessee has submitted that tax effect involved in this appeal is

below Rs.20 lakhs and as per the latest CBDT Circular No.03/2018

dated 11.07.2018,

the appeal filed by the revenue

is not
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(M/s. Radhakrishna Automobiles Pvt. Ltd.)

maintainable. Ld. Departmental Representative has not raised
any objection. In view of the above, this appeal filed by the

revenue is not maintainable and accordingly dismissed.

3. In the result, the appeal filed by the revenue is dismissed.

Order Pronounced in open Court on this 17" day of Sep., 2018.
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